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SHRI M. N, REDDY: I introduce
the Bill,
CONSTITUTION  (AMENDMENT)
BILL*

(Amendment of Eighth Schedule)

it wgrow feg Wl () &
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qUE F I fagas
® 4 F F qH -
a7 & o ("

) MR. CHAIRMAN: The question
15

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India”.

The motion was adopted.

it wgrew Fag wedt & i
FT I FCT E

FOREIGN DONATIONS AND AID
REGULATION BILL*
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) MR. CHAIRMAN: The question
15! -

“That leave be granted to in-
troduce a Bill to provide for the
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control and regulation of foreign
donations and aid”.

The motion was adopted.
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CONSTITUTION ~ (AMENDMENT)
BILL®

(Amendment of First Schedule)
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MR, CHAIRMAN:
is:

The question

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India”,

The motion was adopted.
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*Published in Gazette of India Ex traordinary, Part II, section 2, dated

22-8-1969.
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MR. CHAIRMAN: There is no use
proceeding with this argument because
I cannot do anything in the matter.
The notice was disallowed by the
Speaker and he will have to take it
up with the Speaker. It cannot be
decided on a point of order.
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Mifawaa: & s g 5
amq fraw 65 T@ & A1 SfF AT 7
fAm R EfFrag @ o fee 7 Ik
F AT wH 7 fagas 51w w7 A

wAfa €1

MR. CHAIRMAN: Of course, it
wil] be conveyed to the Speaker be-
cause it is already on record.

15.38 hrs.

CONSTITUTION (AMENDMENT)
BILL—contd,

(Amendment of articles 4, 80, etc.)
by Shri Shiva Chandra Jha

MR. CHAIRMAN: Further consi-
deration of the following motion mov-
ed by Shri Shiva Chandra Jha on the
Bth August, 1969:

“That the Bill further to amend
‘the Constitution of India be taken
into consideration™.

Total time sallotted is one hour of
which he has already taken 25
minutes.

AUGUST 22, 1969
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Volume III, page 408:

“The Committee did not go
into the details of the revised
scheme of allocation of seats in
the Council of States prepared by
office, as owing to mergers of
various types the position of the
Indian States is still unsettled.
They were of the view that it was
advisable to postpone considera-



